CENTRAL BUMINISTRA TIVE TRISUNAL
PRINCIPAL BENCH,N,OELRT

r Jefe Noy, 1098/90

‘New Delbi, this the 28th fctober, 1994,

HONYBLE  SHRI . J,P.SHARMA, MEMBER {3

HON'BLE SHRI BokoSINGH, MEMBER (A )

Shri Balwan Singh s/o
Samal Singh r/o
Rajouri Village,

New DElhio ) e e P\pplic'i-‘nt

B8y fdvocates None,
Versus

Union of Indiz through _
Qeputy Oirector of Doordarshan Kendra,
Parlaiemtn Street, Neu Delni,

oo sfl@sponuent

By #dvocates Shri i, L.YzRMA,

CROER  (LRAL )

HON'BLE SHRI J.P.SHARMA, MEMBER (J)

The grisvance of the dpplicant is that hs
has been terminatsd from engagament d4s 2 gasgual

labour by the verbal ordsr of discharge, He filed

this application fer the grant of the reliefs that

the direction be issued to the respondents to
centinue him in engagemant as there is requirsment

for casual yorkers,
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2.,  ©Un notice the respondent contested the
application Stating that the engagament was
temporary for a psriod of thres months and his
services uwere nc longsr required by the Centre,
hence, he'uﬂs discharged from services. ihe
épplication ig denerd UQSmerits. Ths applicant

has not filed any rejoinder,

3, The cass is coming on Board since last

mocre than 2 months, and none éppears for the
applicant. When the applicant éilédthis app licatiocn
an interim directicn uas issusd té the réSpondant
that if thers is @ necessity of uork:then the
app licant be also conéidared for engagement in
preference to his juniors and freshers. This Bench
also vide order dated 19,2,1990 observed that

since nobody is replacing the applicant on the
casual appmiquent. There is no ground-Fof giving

any interim relisf.

4 ﬁﬁ merits the ﬂpplicé?ﬁ@n‘has no case,
The applicant has not filed -any seniority list
nor made any averment in the original application
that any person junfof te him has been retained
and the principla QF last_bgmé Firs; go has not
been ocbserved. WUhen there is no jeb requirement
the applicant banﬁot force his engagement by
creating a jcb for him, Merély.because the abp}icant
has worked for a period of about 90 aays, uouid

not vest any tight in him teo cantinueAthe engagsment
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irrespective of the job reguirement,

5, Since ncne appe&red, ws have disposed of this
applicetion on the basis of pleadings on record and

the application is dismissed as sRrdevoid of merits
laaying tha parties to bear their owyn cost, She M.l.Verma

counsel far the respcndent appearad later on,
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